
/ \  CSNTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKtJOW

ORIGINAL APPLICATION NO; 355/2003. 

this/ the 1st day o f August 2003.

HON. MR. A.K. BHATNAGAR MEMBSR(J)

Raj Karan aged about 63 years Son o f Late JagdeO/ Ex­

welder under senior Saction Engineer (j^ermanent Way) 

Paizabad \inder the respondants and resident o f  Mohalla 

Kaushal Puri# C ity and D is tr ic t  F^zabad .

.. ..A p p lic a n t .

BY AD̂ ^OCATS SHRI A.C. MISRA.

VERSUS

1. Union o f  In d ia  through General Manager Northern 

Railway Headquarter o f - f ic e ,  Baroda House, ^ew  Delhi,

2. D iv isional Railway Manager Northern Railway D iv l. 

O ffic e r  Hazaratganj, Lucknow.

3. Senior D ivisional Finance Manager, Northern Railway 

D iv isional O ffice  Hazaratganj, Lucknow.

. . . .  Respondents.

BY ADVOCATE SHRI PRAVEEN KUMAR B.H. FOR SHRI ANIL SRIVASTAVA.

QRDER(ORAL)

BY A.K. BHATNAGAR MEMBER(j)

BY th is  O .A., the applicant has prayed fo r  a d irection



to respondent No, 2 and 3 to restore  the pay o f the 

applicant to Rs. 4270/- which was drawn and paid  in  the month 

o f Jiine 2001, and reduced to Rs. 4190/- without any show 

cause notice. He has fu rther prayed fo r  a d irection  to 

respondent Rb. 2 and 3 to pay h is  DCRG Rs. 1,00# 0 7 5 / il le g ^ ly  

reduced to Rs. 98864/- w ith in te rest @ from 1.7.2001 

to the date o f  payment. He has f\irther prayed to d irec t  

the respondents fo r  re-checking h is  P .F . account pay i t s  

d ifference  o f pension and leave encashment w ith  in te rest  

with a rev ised  pension o f Rs. 2107/- instead o f Rs. 2067/- 

W.E.P. 1*7*2001 and onward. The grievance o f the ^ p l ic a n t  

i s  that he re t ire d  on 30*6*2001, he has not been paid h is  

r e t i r a l  dues i * e .  P .F . / cornnuted value o f pension, DCRG, 

and leave encashment and h is  pay has i l l e g a l ly  been reduced* The 

learned counsel fo r  the applicant has pointed out that he 

has sent a representation to the DRM Northern Railway, Lucloiow 

dated 28*12*2001 regarding the same, which has not yet. been 

decided by the respondents.

2* The learned counselfor the respondents has f i le d  the 

memo o f appearance today in  the court and sought time fo r  

f i l in g  the Counter A ff id a v it .  I  don’ t  consider i t  necessary 

and the O.A. i s  f in a l ly  decided at the admission stage.

I  consider i t  appropriate that the ends the ju stice  w i l l  be 

met i f  the representation o f  the applicant dated 28.12.2001 

(Annexure-5) i s  decided by reasoned and speaking order w ithin  

a s®)ecified period. Accordingly, the O rig in a l Application  i s  

disposed o f with the d irection  to the respondent No. 2 to decide 

the representation o f the applicant dated 28*12.2001 (Annexure-5) 

within a period  o f two months from the date o f  rece ip t o f  th is  

order. The applicant may f i l e  a d eta iled  representation alongwith  

copy o f th is  order to the respondents to e2q>edite the matter within  

the given time frame,

3. The O.A. i s  accordingly disposed o f as stoove without

Kv/



any order as to costs.

!w
MSMBER(J)

LUCKNOWs DATED: 1.8.2003. 
V,


